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IN THE COURT OF THE MEMBER, 

MOTOR ACCIDENT CLAIMS TRIBUNAL, SONITPUR, TEZPUR 

   

Present: Smti Bobita Kshetry , AJS, 

      Member, MACT, Sonitpur 

      Tezpur 

 

  MAC No. (I) Case No: 17/ 2020 

   

1. Sri Bharat Kumar Ray 

S/o : Sri Joymangal  Ray 

R/o : Jahajghat, Chunnabhatta, 

        Ward No.1 

P.O. & P.S.: Tezpur 

Dist.: Sonitpur, Assam 

         ------- Claimant 

    -Vs- 

 

1. Sri Nandeswar Deori 

S/o Khagen Deori 

Vill.: No.2 Bharali Chuk 

P.S.: Dhemaji 

Dist.: Dhemaji, Assam 

     ---- Owner of the offending vehicle                                         

…………………….. No.: AS-22-C-4707 (Dumper) 

  

2. Sri Nandeswar Deori 

S/o Khagen Deori 

Vill.: No.2 Bharali Chuk 

P.S.: Dhemaji 

Dist.: Dhemaji, Assam 

     ---- Driver of the offending vehicle                                         

…………………….. No.: AS-22-C-4707 (Dumper) 
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3.   The Cholamandalam MS General Insurance Co. Ltd. 

        ---- Insurer of the offending vehicle 

   ----Opposite parties. 

Proforma Opp. Parties: 

 

1. Sri Sipahi Rai 

S/o Bhaijan Rai 

R/o : Chunna Bhatta, Jahajghat,  

P.O. & P.S.: Tezpur 

Dist.: Sonitpur, Assam  

    ---Owner of the vehicle No. AS-12BC-0581(Truck) 

 

2. The New India Assurance Co. Ltd. 

   ---Insurer of the vehicle No. AS-12BC-0581(Truck) 

 

Date of argument: 17-12-2022, 30-01-2023 

Date of Judgment: 23-02-2023  

 

APPEARANCE: 

Advocate for the claimant : Mr. T. Ghosh  

Advocate for the opposite party No.1  & 2 : Mr. R. Bharali 

Advocate for the opposite party No.3 : Mr. K. Kr. Bordoloi 

Advocate for Proforma opposite party No.2 : Mr. P. Sethi 

 

                          J U D G M E N T 

1. This is a  claim for compensation arising out of a petition, 

filed  by the claimant- Sri Bharat Kumar Ray under section 166 of 

MV Act praying for granting  compensation of Rs.45,00,000/-  
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(Rupees forty five lakhs) only on account of injuries sustained by 

him in Motor Vehicle  Accident  which occurred on 18-02-2019.   

2. The brief facts of the claim petition filed by the claimant is 

that on 17/02/2019  his owner, Sipahi Rai, asked him to load bricks 

in truck bearing registration No. AS-12-BC-0581 from Khanamukh 

and directed him to drop the same at Dhemaji. On 18/02/2019 at 

about 4.30 AM when the claimant reached near Baruah Pathar 

Gaon, Bordoloni, NH 15 New, P.S. Gogamukh, District Dhemaji, the 

offending vehicle bearing Registration No. AS-22C-4707 (Dumper) 

which was coming from the opposite direction driven by its owner 

cum driver in a rash and negligent manner hit the truck. As a 

result of which, the steering of vehicle got stuck on the claimant’s 

stomach and his intestine was badly pressed and damaged. Soon 

after the accident, people of the area rescued him and  shifted him 

to Gogamukh CHC. After that, he was shifted to Royal Treat 

Hospital & Research Centre, at North Lakhimpur. As his injuries 

were serious in nature, the hospital referred to him to a higher 

centre. He was brought to Tezpur Medical College & Hospital. He 

was treated for a while, but the same day he was referred to 

Guwahati. Accordingly, he was taken to Narayana Super Specialty 

Hospital, Guwahati. The Doctors of the Narayana Super Specialty 

Hospital operated his intestine twice and a new route was made 

for discharge. First, he was hospitalized there on 19/02/2019 and 

was discharged on 16/03/2019. He was kept in the ICU. He had 

underwent exploratory laparotomy and he had distorted voice post 

accident. After around a month of discharge from the hospital, he 

suffered from chronic wound discharge and he had to be admitted 

again at Narayana Superspeciality Hospital on 10/04/2019 and was 
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discharged on 13/04/2019. In the month of July, he went to 

AIIMS, Patna, for further treatment. He was examined there on 

08/07/2019 as an OPD patient. He had to be operated again for 

which he was admitted into Narayana Superspeciality Hospital on 

13/08/2019. He underwent second laparotomy and was kept at 

ICU. He was discharged from the  hospital on 23/08/2019 

          Due to the accident, the claimant had spent around           

Rs.13,00,000/- in his treatment and his treatment is still going on. 

From the date of accident, he had been sitting idle in his house 

because he had not in a physical condition to do any work. He had 

lost his livelihood. He ,being, the sole bread earner of his family 

could not carry with his treatment because of financial difficulties. 

3.    Notices were issued to the Opposite parties. Opp party no. 

1 & 2 i.e. the owner cum driver of the offending vehicle bearing 

Registration No.AS-22-C-4707(Dumper) submitted the written-

statement stating that on the date of occurrence there is no rash 

and negligent driving on his part . He possessed a valid and 

effective Driving Licence at the time of alleged accident and the 

vehicle was duly insured with The Cholamandalam MS General 

Insurance Co. Ltd.  Hence, liability if any arises, would be of said 

insurance company, as such the answering opposite party is not 

liable to pay any compensation claimed by the claimant.  

4.  Opposite Party No.3 i.e. Cholamandalam MS General 

Insurance Company Ltd. has filed written statement denying all the 

claims and  allegations of the claimant made in the claim petition 

regarding the manner in which the alleged accident is said to have 

occurred. It is stated that the alleged accident arose due to 
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contributory negligence of the claimant himself as he was driving 

one of the vehicle himself. OP No.3 further stated that the driver of 

the alleged offending vehicle bearing registration  No. AS-22-C-

4707(Dumper) was not holding a valid and effective driving licence 

at the time of accident  and that the driver of the offending vehicle 

dumper was plying on the road without  a valid and effective route 

permit, fitness certificate, registration certificate etc on the day of 

the alleged accident and thereby had contravened permit as well 

as violated the policy.  Moreover, from bare perusal of the claim 

petition, it is evident that there was collusion between two Motor 

Vehicles- one in which the claimant was himself driving bearing 

Regd. No AS-12BC-0581 ( Truck) and the other was a Dumper 

bearing Regd. No AS-22C-4707. Hence, this opposite party is not 

liable to pay any compensation to the claimant and prayed for 

dismissal of the claim. 

5. The Proforma opp party No.1 Sri Sipahi Rai i.e. the owner of 

vehicle No. AS-12BC-0581(Truck) did not contest the case, so the 

case proceeded exparte against him.  

6. The Proforma opp. party no. 2 i.e. The New India Assurance 

Co. Ltd, filed the written- statement denies any of its liabilities as 

because there was no any negligence or fault on the part of the 

claimant/ driver of the Truck bearing Regd. No AS-12/BC-0581 

which got involved in the accident which took place on 18.02.2019 

and the accident took place due to rash and negligent driving by 

the driver of the Dumper. 
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7.   My learned predecessor, after going through the claim 

petition as well as the written statements of the opposite parties, 

has framed the following issues for proper adjudication of the 

matter-:   

(1)  Whether the claimant Sri Bharat Kumar Ray received his 

injuries in a RTA at about 4:30 A.M. on 18/02/2019 due to rash 

and negligent manner in which the vehicle bearing No.               

AS-22C/4707(Dumper), that hit the claimant was being driven?  

(2)  Whether the claimant is/are entitled to get any compensation 

as prayed for and if so, from whom and to what extent ? 

8. In the instant case, the claimant- Sri Bharat Kr. Ray 

examined himself as CW-1, besides one Sri Sipahai Rai as CW-2 

and exhibited certain documents. They were duly cross examined 

by the Insurance Company. The insurance company adduced 

evidence of 1(one) number of witness as DW-1, Sri Bankim Das, 

Investigator of Insurance Company. 

9. I have perused the written arguments submitted by the 

Learned Counsels for the claimant and OP No.3 alongwith the 

citations. I have also  perused the evidences on record very 

carefully.   

 

DISCUSSION, DECISION AND REASON THEREOF: 

Issue No: (1)       

10. In the instant case, the claimant – Sri Bharat Kr. Ray (CW-1) 

deposed in his evidence that on 17/02/2019  his owner, Sipahi Rai, 

asked him to load bricks in truck bearing registration No. AS-12-

BC-0581 from Khanamukh and directed him to drop the same at 

Dhemaji. On 18/02/2019 at about 4.30 AM when the claimant 
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reached near Baruah Pathar Gaon, Bordoloni, NH 15 New, P.S. 

Gogamukh, District Dhemaji, the offending vehicle bearing 

Registration No. AS-22C-4707 (Dumper) which was coming from 

the opposite direction driven by its owner cum driver in a rash and 

negligent manner hit  his vehicle. As a result of which the steering 

of vehicle got stuck on his stomach and his intestine was badly 

pressed and damaged. CW-1 stated that he sustained grievous 

injuries in the different  parts of his body.  CW-1 further alleged 

that the aforesaid accident was caused due to the rash and 

negligent driving of the driver of the offending vehicle bearing 

Registration No. AS-22C-4707 (Dumper).  

11. CW-1 has exhibited the following documents- 

Ext-1 is the Accident Information Report ( Form 54) 

Ext- 2 to 60 are medical documents / money receipts/ cash 

memos / bills etc . 

Ext-61 is the Salary Certificate.    

12.   In his cross-examination by OP No.3 i.e. Cholamandalam 

MS General Ins. Co. Ltd., CW-1 stated that he was a driver  by 

profession and owner of the vehicle(Truck) Sipahi Ray is his 

relative. He disclosed that the RTA had resulted from the head on 

collision between two trucks, he was the driver of one of the truck 

. He denied the suggestion that he had sustained injuries resulting 

from contributory negligence of the drivers of both trucks. He also 

denied that he had sustained injuries due to his own negligence. 

CW-1 stated that the RTA had taken place at Bordoloni. He was the 

driver of the truck and a handyman had accompanied him. He 

denied the suggestion that he had lost control over the steering 

and struck the dumper coming up on the opposite direction. He 
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also stated that immediately following the accident, he had taken 

to Gogamukh PHC, after that he was taken to a hospital in 

Lakhimpur and then he was brought to TMCH, Tezpur. His last 

treatment was at Narayana Hrudalaya Hospital, Guwahati for 28 

days. After that,  he had visited his native place at Bihar and went 

for a routine check up at AIMS, Patna. 

13.    In his cross-examination by Proforma OP No 2 i.e. New 

India Assurance Co. Ltd, CW-1 stated that the RTA involving the 

truck he was carrying bricks in had been caused due to negligence 

of the driver of the Dumper that was coming up from the opposite 

direction. He disclosed that in Ext.1 AIR, the police has registered 

a case against the driver of the Dumper only vide Gogamukh P.S. 

case 36/2019 u/s 279/338/427 of IPC, CW-1 admitted that Medical 

Reports (Exts. 6 and 23) reveals that there was no any injury in 

the abdomen and actually he was suffering from gallbladder stone 

(cholelithiasis) and that had led to infection for which he had to 

undergo surgery. 

14.   CW-2 Sri Sipahi Rai stated that he is running a transport 

business in the name of “Sipahi Rai Transport” at Johajghat and 

the claimant- Bharat Rai has been driving his 12 wheeler truck 

bearing registration No. AS-12BC/0581 and he is a permanent 

driver of the company for last 5 to 6 years. He disclosed that 

Ext.61, the salary certificate is issued by him and at the relevant 

point of time, he paid him Rs.18,000/- per month in salary. He 

confirmed his signature as Ext- 61 (1).  He disclosed that on the 

day of alleged occurrence,  the driver (CW-1) had carried bricks 

from Khanamukh to Dhemaji and the RTA had taken place at 

Bordoloni. The said truck had met with an accident which had 



Page 9 of 17 
 

resulted from the rash and negligent driving of a dumper which 

was coming up from the opposite direction.  

15.        In his cross-examination by Cholamandalam MS General  

Co. Ltd. (OP No 3), CW-2 disclosed that he had not seen the 

alleged occurrence and as such he cannot state for whose 

negligence the accident had taken place. 

16.      In cross by New India Assurance Co. Ltd (Proforma Opp 

No.2),    CW-2 disclosed that CW-1 is a regular driver in his Firm 

and that Ext. 61 does not bear the registration number of his firm. 

He also disclosed that he heard from people living within the 

vicinity of the place of occurrence and police that the accident had 

occurred due to negligence of the driver of the dumper. 

17.      Ext-1 is the Accident Information Report which reveals that 

an accident occurred on 18.02.2019 at 4.30 AM at Bordoloni under 

Gogamukh P.S and one Bharat Kumar Ray has sustained injuries in 

the alleged accident. The vehicle bearing No. AS-22C-4707 was 

shown to be the offending vehicle. Regarding the accident, a 

Gogamukh P.S Case no 36/19 u/s 279/338/427 IPC was registered.  

18.      One witness was examined on behalf of Insurance 

Company (OP No.3). DW-1 Sri Bankim Das is the Investigator of 

OP No.3 i.e. Cholamandalam MS General. Ins. Co. Ltd.  Ext.A is the 

Investigating Report which is filed by him before this Tribunal. He 

disclosed that in the instant case, the investigating of the criminal 

case against any drivers is not completed yet. Hence, no any 

charge sheet is filed against any drivers in connection with the 

instant case. DW-1 further stated that the incharge of Bordoloni 

outpost under Gogamukh PS, Dist -Dhemaji had filed one police 

report in connection with the case and as per the report , only one 
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GDE entry no. 256 dated 18/02/2019 was registered. Ext.B is the 

Police Report. As per Ext.B, the offending Dumper vehicle bearing 

Regd. No. AS- 22C- 4707 was completely damaged. Ext B(1) is the 

report submitted by Foreman, ASTC, Dhemaji regarding the 

damages of the Dumper. DW-1 also disclosed that the accident was 

caused due to head on collision and there was reckless driving of 

the both vehicles i.e. the Truck bearing Regd. No. AS 12BC 0581 

and the Dumper bearing Regd. No. AS22C 4707. 

19.      In his cross-examination by New India Assurance Co. Ltd 

(proforma opp no.2), DW-1 stated that Ext.B(1) is the report of the 

Bordoloni ASTC Dhemaji dated 18/02/2019 given to the Officer- In-

Charge, Bordoloni Police Out post, Dhemaji. In his cross 

examination by claimant, DW-1 stated that he does not remember 

where he was entrusted to do the investigation of the instant case. 

20.     With regard to issue no 1, the Learned Counsel for the 

claimant has submitted that the claimant sustained grievous 

injuries in the accident which took place on 18.02.2019  due to 

rash and negligent driving of the vehicle bearing Regd. No. AS-

22C-4707 (Dumper) and hence, claimant claims compensation 

from the said vehicle , which is insured with OP No.3.  

21.    On the other hand, Learned Counsel for the OP No.3, i.e. 

Cholamandalam MS General Insurance Co. Ltd  has submitted that 

the accident involved a head-on collision and there was no any 

rash and negligent driving by the driver of the offending vehicle 

bearing Registration No.AS-22C-4707(Dumper). He argued that 

there was contributory negligence of the claimant, who was driving  
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the other alleged vehicle bearing registration no. AS-12BC-

0581(Truck) and there was complete body damage of the other 

offending vehicle bearing registration no. AS-22C-4707(Dumper). 

Further submission of the Ld. Counsel for OP No. 3 is that the 

claimant has totally failed to prove through oral and documentary 

evidences the rash and negligent driving of the driver of the 

offending vehicle (Dumper). He  contended that there was 

contributory negligence of both the motor vehicles and has placed 

reliance on (i) MAC Appeal No 12 of 2007 United India Insurance 

Co. Ltd vs Lalzuia and Ors, (ii) 2002 (5) SC 198,(iii) 2012 (4) SCC 

552 Surender Kumar Arora & Another vs Dr. Manoj Bisla & Ors,  

(iv) Civil Appeal NO 5906 OF 2008,(v) 2007 (3) SC 136,  ( vi) AIR 

1977 SC 1248.  

22.      Upon perusal hearing both sides , I have gone through the 

material evidences on record and found that CW-1 i.e the claimant 

has received injuries on 18.02.2019 while the truck he was driving 

met with an accident and he was immediately taken to the hospital 

for treatment. It is stated by the claimant that the alleged accident 

has occurred due to rash and negligent driving of the driver of the 

vehicle bearing Regd. No. AS-22C-4707 (Dumper). He has made 

the driver cum owner of the Dumper as well as the Insurer of the 

said Dumper as parties in the case. Both the vehicles were under 

insurance coverage at the time of accident.  

23.      There is no denying about the accident by the alleged 

Dumper but it appears from the evidences on record that the 

accident occurred due to head on collision between two vehicles 

and the alleged Dumper was also completely damaged on the front 
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side. It can be said that the claimant has also some contribution in 

the alleged accident.  When there is head-on collision , the drivers 

of both the vehicles should be held responsible to have contributed 

equally to the accident.  Hence,  it can be presumed beyond doubt 

that the accident occurred due to rash and negligent driving of 

both the drivers of the alleged vehicles. Therefore, in my 

considered opinion the accident occurred due to contributory 

negligence of the drivers of both the vehicles.  

          The issue no 1 is decided accordingly.  

Issue No: (2)       

24.      With regard to issue no 2, it has been proved that the 

claimant has received injuries due to the alleged accident,. he is 

entitled to get the compensation . 

25.      Now , the question is to be decided as to who will have to 

pay the compensation to the claimant and what amount of 

compensation the claimant will get  for the injuries sustained by 

him in the accident.  

26.      Learned Counsel for the claimant argued that the claimant 

deserves just compensation taking into account the pecuniary 

losses, expenses incurred on his treatment , other expenses 

incurred on travelling, fooding , lodging , attendents etc. Learned 

Counsel for the claimant has placed reliance on the (i) 2022 Live 

Law (SC) 968 Sidram vs United India Ins. Co Ltd , (ii) 2022 Live 

Law (SC)1017 . 

27.      In this instant case , the claimant has stated that he has 

spent about Rs.13,00,000/-  only for his medical treatment and his 
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treatment is going on. Learned Counsel for the claimant submitted 

that after the accident , the claimant is unable to do any hard work 

and he sustained serious injuries in his stomach and intestine.  

But, the Ld. Counsel for OP No. 3  has objected the medical 

documents submitted by the claimant and argued that Ext.-6 is the 

USG Report by Sonoscan dated 18.02.2019 and Ext.-23 is the USG 

of Whole Abdomen Report done at Narayana Superspeciality 

Hospital dated 08.03.2019 which reveals that there was no injury 

in the abdomen. In this regard, the claimant has admitted in his 

cross-examination that he was suffering from Gallbladder stone 

(cholethiasis) prior to the accident and that led to infection for 

which the claimant had undergone surgery . Claimant also 

admitted that he had gone to Patna as he hails from Bihar and had 

gone for a routine check-up of his health. Ext.-49 is the OPD, 

Booklet AIIMS, Patna.  Ext.-32 is the Discharge Certificate of   

Narayana Superspeciality Hospital , which shows that the claimant 

was admitted on 19.02.2019 and discharged on 16.03.2019. The 

said exhibit shows  that the patient has alleged  history of RTA 

with blunt trauma abdomen. Ext. 40 is another Discharge 

Certificate of  Narayana Superspeciality Hospital , which shows that 

he was admitted on 10.04.2019 and discharged on 13.04.2019 for 

chronic wound discharge.       

28.        Since there is no evidence as to any permanent physical 

disability due to the accident, so , this case can be considered only 

for compensation of  injuries sustained by the claimant in the 

accident. 
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29.           On proper scrutiny of the medical bills and vouchers, it 

is found that the claimant has submitted proper receipt , bill and 

voucher of  Rs. 6,03,380/-  only (rounded off). Hence, it is held 

that the claimant has spent an amount of Rs.6,03,380/- (Rupees 

Six Lakhs Three Thousand Three Hundred & Eighty) only for his 

medical treatment .  

30.        So, far the monthly income of the claimant is concerned, 

he has claimed that he used to earn Rs. 18,000/- per month as 

driver. Ext.-61 is the Salary Certificate issued by the truck owner    

(CW-2). Learned Counsel for the OP No.3 objected that the Salary 

Certificate (Ext.-61) is a manufactured one by the claimant as the 

same does not bear the registration no of the firm and there is no 

register of employees engaged in the Company, which is admitted 

by CW-2 in his cross-examination. So, Ext-61 cannot be taken into 

consideration. But, evidence of CW-2 (Truck owner) clearly reveals 

that the claimant is his permanent driver and he used to pay him 

Rs. 18,000/- as monthly salary.  

31.      From the medical documents, it has come out that the 

claimant , aged 46 was taking continuous treatment for 3 months 

for his injuries and was hospitalized. So, his loss of income due to 

the accident can be computed as Rs.18,000/- x 3 = Rs 54,000/- 

(Rupees Fifty Four Thousand). For accommodation, diet, 

attendance,  transportation etc during the treatment, the claimant 

is awarded Rs. 30,000/-. So, total pecuniary damage comes to Rs. 

6,03,380/- + Rs. 54,000/- + Rs. 30,000/- =  Rs. 6,87,380/- 

(Rupees Six Lakhs Eighty Seven Thousand Three Hundred & 

Eighty) only   
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32.      With regard to non-pecuniary damages, the claimant has 

definitely suffered as a consequence of the injuries. So, in the 

head of pain and suffering, the claimant is awarded Rs. 25,000/- 

and for loss of amenities, he is awarded another amount of Rs. 

20,000/-. The total non pecuniary damage comes to Rs.45,000/-

(Rupees Forty Five Thousand) only. Therefore, total compensation 

comes to Rs. 6,87,380/- + Rs. 45,000/- = Rs. 7,32,380/-  (Rupees 

Seven Lakhs Thirty Two Thousand Three Hundred & Eighty) only. 

33.        It is already been decided that the accident of the instant 

case is a case of contributory negligence as the drivers of both the 

vehicles contributed to the occurrence of the alleged accident. In 

view of the said discussion, I am of the considered opinion that the 

claimant is entitled to receive compensation from the insurers of 

both the vehicles on equal share basis. Therefore , the claimant is 

entitled to receive 50 % each out of the total amount of            

Rs. 7,32,380/- (Rupees Seven Lakhs Thirty Two Thousand 

Three Hundred & Eighty) only  as compensation from the 

insurers of both the alleged vehicles. 

34.       Hence, considering all facts and circumstances of the 

case. I am of the considered view that the OP No.3 i.e. The  

Cholamandalam MS General Ins. Co. Ltd.  and Proforma OP No 2 

i.e. The New India Assurance Co. Ltd.  are liable to pay 50 % each 

of the total compensation amount  of  Rs. 7,32,380/- (Rupees 

Seven Lakhs Thirty Two Thousand Three Hundred & 

Eighty) only.     

       Issue no 2 is decided accordingly.  



Page 16 of 17 
 

 

O R D E R 

35.    In the result, the claim petition is allowed, awarding     

Rs.7,32,380/-  (Rupees Seven Lakhs Thirty Two Thousand 

Three Hundred & Eighty ) only with interest thereon @ 6% per 

annum from the date of filing of the case i.e. 01-06-2020  till full 

and final realization. 

36.        The OP No 3 i.e. The Cholamandalam MS General Ins. 

Co. Ltd.  and Proforma OP No 2 i.e. The New India Assurance Co. 

Ltd.  are directed to make payment of the aforesaid amount in 

equal share i.e. Rs. 3,66,190/- (Rupees Three Lakhs Sixty Six 

Thousand One Hundred & Ninety) only each with interest @ 6% 

per annum as stated above on their respective shares within a 

period of 30 ( thirty)  days from the date of receipt of this order to 

this Tribunal only by RTGS/NEFT, for transfer of the same to the 

account of the claimant.  

37.       Furnish a free copy of this judgment to parties concerned 

as provided u/s 168(2) MV Act within 7 (seven) days from the date 

of judgment. 

38.      The case is disposed of on contest. 

39.    Given under my hand and seal of this Tribunal  on this 23th 

day of February, 2023, at Sonitpur, Tezpur.  

Dictated and corrected by me. 
 

          (Smti Bobita Kshetry) 

Member, MACT                   Member, MACT 

       Sonitpur, Tezpur.                   Sonitpur, Tezpur. 
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                            A N N E X U R E 

 

1. Witness of the Claimant: 

           1) Sri Bharat Kr. Ray 

2) Sri Sipahai Rai 

2. Witness of the Defence: 

               1) Sri Bankim Das 

3. Claimant’s Exhibits: 

             Ext. 1 Accident information report (Form 54). 

Ext. 2 to 60 Medical Documents/ Bills/cash memos etc. 

 Ext. 61 Salary Certificate. 

4. Exhibits of the Defence:          

  Ext. A Investigation Report.  

  Ext. B Police Report. 

  Ext. B (1) Report Submitted by Foreman. 

  Ext. C to C(1) GDE Entry.(u/o by OP No 3) 

 

 

 

          (Smti Bobita Kshetry) 
                          Member,  
          MACT, Sonitpur, Tezpur   


